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" Shri A.R.AU

CENTRAL ADNINISTRATIVE TRIBUNAL
- s GUWAHATI BENCH

> Orxglnal Appllcatlon No. 119 of 2006
. Date of Order: This, the>gardwogy.of.MQYf@,zebsy
THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN,

Son of Late Ahmad Ali .
Permanent Resident of Vill. & _
P.0: Moniari Tiniali. '
P.S: Palashbari '
Dist: Kamrup, Assam

\Presently residing at

North Eastern Police Academy
Umraw, Boropani, Dist: Ri Bh01 S
Meghalaya S o . .. Applicant.

',By<Adﬁaqates Shri S.5.Dey, M.Nath, D.P.Borah & Ms.M.Laskar,

Versus -

3. Unlon of Ind;a ,
- Represented by the Comm1551oner & Secretary
-In the Ministry of Home Affairs .
North Eastern Police Academy
Umsaw — 793 123, Umlam ' . |
‘Meghalaya L o - _

-2, " The 301nt Dlrector ‘
North Eastern Police Academy o :
 Umsaw, Umiam, ' S
Meghalaya-793 123,

3. Deputy Director TN :
- .North ‘Eastern Police Academy
Umsaw, Umiam’ ,
‘Meghalaya -793 123,

4, The Senlor Accounts Officer
' Regional Pay & Accounts Office (IB)
Shlllong, Meghalaya

5. 1The Deputy Controller of Accounts
' Regional Pay & Accounts Office (IB)
Shlllong, Meghalaya i
6. The Superintendent of Police o

. Central Bureau of Investigation
- Anti- Corruption Branch, Sunderpur

' R.G.B. Road, Guwahati - 781 605, - 'z”/// o



§

__2
7. . The Chlef Accounts Offscer (Funds)
. Central Bureau of Investlgatlon
.;New Delhi.
- 8. The Assistant Accounts Officer (Fund)
‘Pay & Accounts Office, C.B.I.
1st Floor, "A-Wing, AGCR Bu;ldlng
New Delh: —~ 2,
S. . The Accounts Offiger'
- " Pay & Abcouhts Office
C.B.I., AGCR Building -
New Delhl , '
S . Respondents

'By Ms.U.Das, Addl.C.G:S.C.

-

ORDER (ORAL) R

\

SACHIDANANDAN, K.V (V.C.)
3f'Thé applicant -vké' ébnstabie; wasv sénta- onu'-v
_ deputatlon 1n the offlce of the Superlntendent of Po11ce,
Central Bureau of Invest;gatlon, &ntL-Corruptlon~ Branch
Guwahatl for a perJ.od of three years w.e, f. 9.4.1996 to
12 4, 1999 Whlle belng on deputatlon, the; applzcant__had”
made regular monthly contrlbutlons towérds his . Geheréli
‘-Prov1dent Fund and Refund of advance for the same and

accordlng 'to the 1nformat10n the 6th- respondent had,.

’remltted the said amount 1n his account regulafly, whlch is

borne out by Annexure 5 letter dated 11 7 2906 It appears

that the amount which was deducted from his salary during_
the perlod of deputation, was not transferred to hlS GPFT
account and he has been deprived of the said amount to be
'withdrawn for his family matters.. He had made several
v?repyesentations lastly on 15.12420&4 (Annexure-9)°f6116wed
by lawyér;s’ noficé; dated ~2§;il,2695” {Apnexure-10), whith

-



-
are not yet answered, Aggrieireld by the said inaction of the

respondents he has filed this application seeking the

following reliefs:-

“8.1 To direct the respondent No. 2 to
| immediately  transfer the  credits/
advance of your applicant's G.P.F.
amount which was deducted from his
salary while he was on deputation at
the Office of the respondent no. 3 to
his G.P.F. Account No. SHI/NEC/387
maintained by the respondent no.4,
i.e., the  5r. Accounts foicer,

R.P.A.0. (IB), Shillong-3.

8.2 Cost of the application.

8.3  Any other relief/reliefs as this
| ‘Hon'ble Tribunal may deem fit and
proper. ”
2. - Heard Mr. S. S, Dey, 1learned counsel for the

applicant and Ms, U. Das, learned Add1l.C.G6.S.C., represented
the respondents. Counsel for the applicant submits that the
applicant will be satisfied if a direction is issued to the
7th respondent, who is over-all in charge of the concemed
respondents, to consider all his representations collecting
particulars from the other stations “and p:ass appropriate
orders communicating to him within a time frame,. Ms.U.Das
has no objection in adoptling such course of action. This
Tribunal is also of. the view that it will suffice the ends
~of justice. Therefore, this Tribunal directs the 7th

respondent to consider and dispose of the Annexure-9

|
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. CENTRAL ADMINISTRATIVE TRIBUNAL

. GUWAHATI BENCH

Q . G.AR6 /5(
. | © [See Rule 22 (11 . ~
~ RECEIPT

No.1.92%.. Date.. [&/‘.720 ag.
Received from . h)a%w\k Qxh\z\p.mf\k ............................... with
Letter No....O.A....\\%\.Q..& .................... dated......oovevarirenenee. 20.....iee
the sum of Rupees..... '—Y ................... DN UT oo VTSRO TR OR U UURCTRPRRRON .
In cash/by IPO fw
by bank draft (;CP on account of..... L SAN. A, Q)*""\'V'%(\ AR )
Y&YF ....................... in payment OF e

Signature

Rs...2.00% | ' Cashier;‘



1,
11,

17.
18,
19.
27

C:I\er\L ADMINISTRAT TVE TRIJUNAL
QUWAHATI DENCH:

“RI GILNAL AFPLECATION NO, //j_/,g.é

" 2) Name of the applicat ¢= 5AJE&QLLQ &Lﬁﬂ&fﬂvnﬂiﬂ

b} Respondants i Union of India & Ors
¢) No, of Applicant(S) 3

- Is bhe application is uh* nroper formi- {259N6A

“ihether name & desription and addrass. of the all papers been

fyrnished in causs title - ves/ NS

Has the application boen dully signed and vaiified':w Yes’fLEEy/

Have the Copies duly signed 2= Yej(f/yzfﬂ : |
Have sufficiant number of copies of the application been filed:-Y;iﬁ»df

54 . ’ . . '
Whether 211 the annexurc parties arw« impleaded s-Yas/ Mo,

#hether English translation of ducuments in the Lanhguags i;ifgﬂkff

' 1s the application is in time i- Yas/Ny,

Has the Vakalatnama/Mamo of appeas foe/Authorisation js filed:=Ye

Is the éppllcation by 130/ DY For Rs: 5"/=;2,6@ B’lL{Zl_S”‘

Has the application is maltanable 3= Yes/Dk

Has the Impugnzd order original duly attested been f£iled ¢ YE;LNﬁjA
Has the ligible coples »f the annexures uully attested flled:-Ye§LNQ<
Has the Index of dueunents been filed all" avallable:a Y?ELNfﬁ

Has the required number of envoloped bearing full address of the

respondants been filed s= Yes/
Has the declaration 3as Teq {r-a by item 37 of the form:- Yes/Nos

Whether the relief squght fdr ariees out of the single ¢~ Yes//bkf.'

dhether the ints -rim rolief is srayad for :ml;jjé/Nﬁf/
In case of eondonation of delay is ¥iled 15 A% supported qu?ELkﬁﬂ

91, dhether this Case can be heard by Single Bench/ﬂiv%e%eﬁ—Beaeh+

22, Any other point ¢~

23, Result of the Serutiny with jnitial of the Serutlny clerk the

application i{s in order:i- R cy;E:D
'))uL.aJP?Xﬁfcuza)~ba>A» b W ) EAS

- r/ér,&
§; 22>
SECTION DEEICER(J) DEFUTY REGLSTRAR
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SRI ABDUL RAHIM ALI

BEFORE THE CENTRAL ADMINIST

GUWAHATI BENCH

0.a. no. |19 /2006

VE TRIBUNAL

~ AN~
UNION OF INDIA & ORS.  ..... RESPONDENfS
L.N.D.E X
Sl.. No. Particulars Page Nos,
1. SYnopsis 000 —emeeeeee A
2. List of Dates S ' B.« C
3. Application e e T - 10
4, Verification  —weeeemmme 11
5. ANNexure = 1 cemeee 12 -
6. Annexure - 2 o |3
7. ANNEXUre - 3  —o—meme o 14
8. Annexure - 4  —eee e e \5
9. Annexure — 5  eeeeee 16
30. ANREXUFE = 6  mememmoeimomm e e 1T
11, Annexure = 7. —eeeeee 12 —19
2. Amnexove =8 ----- = ----- ”'),o -
13 Anngxove — ¢ - -~-- - - - _ _ - 2\-22
4. Annexore — 00—~ — = =~~~ 2%
Filed by

po—"

(Dipankar Pd. Borah)

Advocate
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Before the Central_Administrative Tribunal,

L]

Guwahati Bench

0.A. No. 119 /06
Shri Abdul Rahim Ali .+ APPLICANT

VERSUS

Union of India & others ....RESPONDNETS.

T i i

Your applicant Was'abpointed as a Constable in the

North Eastern Police Academy, - Shilloqg w.e.f. 2.6.1987,.

Thereafter on 9.4.1996 he was sent on deputation to the
Office of the Superintendent of Police, Central VBureau of
Investigation, Anti-Corruption Branch, Guwahati (réspondent
No. 6) for a period of 3(three) years. After due completion
of 3(three) years’ period he was reverted back to his parent

department, i.e., North Eastern Police Academy. The

‘applicant while he was on deputation to the respondent No. 6

was regularly contributing towards his G.P.F. Account.
However, upon his repartriation to his parent~department the

sald amount of mohey which was deducted from Hhis monthly

lf salary towards his G.P.F. Account during his period of

G.P.F. ceount,

N \w—_—_.—_\'_‘%,_
maintained by the Senior Accounts Officer, Regional Pay and

deputation was not transferred to his

Accounts Office(IB), Shillong(respondent No. &), Your

applicant had on  numerous :occa$sions: made various

representations before the respondent authorities for

transferring his said amount of G.P.F. money but no action

-has been initiated t111 date.

Hence this application.

F;iézd\b/y/‘
(DipanKar Pd. Borah)

o Advocate
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Para-4.1
Page-3

Para 4.2
Page-3

Para 4.3
Page-4

Para-4.4

Page-4

Para-4.5
Page-4-5

Para-4.6
Page-5

Para-4.7
Page-5

v

‘£3“

OF DATES

LIST

15.6.1987

20.11.1991

9.4.1996

12.4.1999

11.7.2000

19.9.2000

Applicant was appointed as Constable
in North Eastern Police Academy,
Shillong w.e.f. 2.6.1987 on temporary
basis in the pay scale of 800-1150 p.m.
ANNEXURE - 1, PAGE : |2

Applicant was thereafter appointed in
Quasi-Permanent capacity w.e.f. 2.6.90.
ANNEXURE - 2, PAGE : (3

Applicant was sent on deputation to the

Central Bureau of Investigation,

Anti-Corruption Branch, Guwahati.
ANNEXURE - 3,  PAGE : ]w

Applicant after due completion of the

period of 3(three) years was relieved

and reverted to his parent depatment.
ANNEXURE - 4, PAGE : 1~

The applicant, while he was on
deputation, was regularly contributing
towards his G.P.F. Account. But upon his
repartriation to his parent department,
the said amount of money was not
transferred to respondent no. 4 who was
maintaining ~ your applicant’'s G.P.F.
Account before his deputation.

Respondent no. 6 intimated that no new
G.P.F. Account number was alloted to
your applicant and the amount was
remitted to respondent no. 4. .
ANNEXURE - 5, PAGE : \(5

’

Letter of respondent no. 3 addressed to
respondent No. § asking him to intimate
whether the applicant’s G.P.F.
subscription was credited to his
account. .
ANNEXURE - 6, PAGE: (™

15.12.2000 Respondent No. 6 requested the

respondent no. 9 to furnish details vide
which the applicant’s G.P.F. credits
were remitted to respondent no. 4.

" ANNEXURE - 7, PAGE: ¢- |4



Para-4.9
Page-6

Q.

~C~
—t5-

2001-2002 The Annual Statement of General

Provident Accounts issued by the
Regional Pay & Account Office, Shillong
specially mentioned that the
credits/recoveries of the applicant were
not received from the Pay and Accounts
Office, C.B.1., New Delhi.

ANNEXURE - 8, PAGE: 2.0

Para-4.10 15.12.2004 The applicant filed a representation

Page—6f7

before the respondnet No. 7 for taking
necessary steps for transferring his
G.P.F. credits/advance deducted while he
was on deputation.

ANNEXURE -9, PAGE : 92\-92

Para-4.11 30.11.2005 The applicant sent a pleader’s notice

Page-7

to the respondent no. 7 for immediately
transferring his G.P.F. credits. to the
respondent no. 4.

' ANNEXURE - 10, PAGE : 2{;

Filed by

(Dipankar Pd. Borah)
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Before the Central Administrative Tribunal,
Guwahati Bench
(An applioation under section 19 of the Central

Administrative Tribunal Act, 1985)
0.A. No. 119 /o6

BETWEEN
SHRI A. R. ALI
Son of Lafe Ahmad Ali,
Permanent Resident of Vill & P.0O. : Moniari Tiniali
.P.S. : Palashbari, District - Kamrup, Assam.
Presently residing at North Eastern Police Academy,
Umraw, Borapani, Dist : Ri Bhoi, Meghalava.
co cAPPLICANT

AND
1. The Union of India
represented by the Commissioner & Secretary in the Ministry
of Home Affairs, North Eastern Police Academy,

Umsaw - 793 123, Umiam, Meghalava.
Z. The Joint Director, \
Morth Eastern Police Academy,

Umsaw, Umiam, Meghalaya - 793123,

3. Deputy Director,

North Eastern Police Academy,

Umsaw, Umiam, Meghalaya - 793123. " (L(///

. v -
4. The Senior Accounts Officer, W \ QZ
Regional Pay & Accounts Office(IB),

Shillong, Meghalava.

Adid R fii
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5, The Deputy Controller of Accounts,

Regional Pay & Accounts Office(IB), Shillong, Meghalaya.

5. The Superintendent of Police,
Central Bureau of Investigation,
Anti-Corruption Branch, Sunderpur,

R.G.B. Road, Guwahati - 781005.

The Chief Accounts Officer{(Funds),

Central Bureau of Investigation, New Delhi.

§. The Assistant Accounts Officer (Fund),
Pay & Accounts Office, C.B.I. Ist Flcor, A-Wing,

AGCR RBuilding, New Delhi -Z2.

9, The Accounts Officer,
Pay and Accounts Office, C.B.I., AGCR, Building, New Delhi.

v ... RESPONDENTS

PARTICULARS RE _THE APPLICATION

1. PARTICULARS QF THE ORDER AGAINST WHICH THIS APPLICATION IS
MADE -

This application is preferréd against the arbitrary
action of the respondent Nos. 6, 7 ,8 & 9 in not transferring
the G.P.F. credits/advance of vyour applicant which was
deducted from his salary whilé he was on deputation to the
Office of the respondent No. 3 to his G.P.F. Account No.
SHI/NEC/387 maintained by the respondent no. 4,i.e., the
Senior Accounts Officer, R.P.A.0.(IB), $hillong-3 upon his
repartriation to his parent department, i.e., North Eastern

Police Academy.

A%WMW,M
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2. L IMITATION:=

The apmlicant declares thét this application has
been preferred within the period of limitation prescribed

under the Central Administrative Tribunal Act, 1985.

3 JURISDICTION: ~

~The applicant declares that the subject matter of
the linstant application is within the jurisdiction of this

Hon "ble Tribunal.

4o FACIS QF THE CASE:-

4.1 That your humble applicant is a permanent re$ident
in the District of Kamrup in the State of Assam. He was
appointed to the post of Constablé in North Eastern Police
Academy (hereinafter referred to as NEPA), Shillong with effect

from 2.6.1987 on a temporary basis in the pay scale of &00-

1150 p.m. and thereafter in Quasiwpermanent Capacity in the

sald post w.e.f. 2.6.90(FN).
Copies of the appointment order dated 15.6.1987 and

20.11.1991 are annexed herewith and marked as ANNEXURE - 1 & 2

~ respectively.

4,2 That your applicant was thereafter sent on
deputation to the Central Bureau of Investigation, Anti-
Corruption Branch, Guwahati(hereinafter referred as CBI,ACB)

by the Director (Current Charge), NEPA, Umsaw, on 9.4.1996 vide

his order No. A.28011/15/87-Esstt/33~38 for an intial period:

of 3(three) vears with effect from the date of his resuming
duties in .the said department.

A  copy of the aforesaid order dated 9.4.1996 is



e

.

annexed herewith and marked as ANNEXURE - 3.

4.3 That after due completion of 3{(thres) yvears  period
of deputation, vyour humble applicant was relieved of his
duties from CBI,ACB, Guwahati by the respondent no. 6 and was
reverted to his parent department, 1i.e., NEPA, Umsaw,
Barapani, $hillong vide an order daﬁed 12.4 1999,

A copy of tﬁe aforesald order dated 12.4.1999 1is

annexed herewith and marked as ANNEXURE - 4.

dot That while vour applicant was on deputation he was
regularly contributing towards his G.P.F. Account in as much a
sum  of Rs. 300.00(rupees three hundred) and also advance
reoovefy was made from May, 1996 to Décember, 1996 @ Rs.
1000.00(rupees one thousahd) p.m. and again from April, 1998
to May, 1999 @ Rs. 500.00(Rupees five hundred) p.m. were duly
deducted from his monthly salary. However upon your
applicant’s repartriation to his parent department, the said

sum of money was not remitted to the respondent No. 4, who was

maintaining your applicant’s G.P.F. Account bhefore his'

deputation.

4.5 That vyour aﬁplicant states that thereafter on
enquiry made by the respondent Néb 2 with regard to the
transfer of G.P.F. amount of your humble applicant, it was
intimated by the respondent No. 6 on 11.7.2000 vide letter No.
DPSHL.2000/14362/14/A/99-2000 that no new G.P.F. Account was
allotted to your applicant while he was on deputation to the
Office of respondent no. 6 and that his monthly

subscription/Refund of advance had been remitted to his

Bl RWle s
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account No. SHI/NEC/387 through PAO, CBI, New Delhi debitable
to respondent No. 4.
A copy of the aforesald letter dated 11,7.2000 is

annexed herewith and marked as ANNEXURE - 5.

K That the respondent no. 3 then wrote to the
respondent no. 5 on 19.9.2000 vide letter no.
5. 14014/5/00/4124-25 requesting him to intimate whether the
G.P.F. subscription made by thé applicant for the period of
May, 1996 to May, 1999,i.e., while the applicant was on
deputation with C.B.I., A.C.B., Guwahati has been credited in
his account or otherwise but nothing wés communicated from
respondent no. 5 end in this regard.

A copy ofvthé aforesalid letter dated 19.9.2000 1is

annexed herewith and marked as ANNEXURE -~ 6 .

.7 That thereafter, the respondent No. 6 on 15,12.2000
vide his letter no. DPSHLZGOO/O?828/14/A/99w2000 reguested the -
respondent no. 9 to furnish the Bank Draft/Cheque Number and
the date with amount and forwarding letter number and date.
vide which your applicant’s G.P.F. credits was remitted to the
Regional Pay and Accounts Office(IB) directly to the Regional
Pay & Accounts Office(IB), Shillong-3 under the intimation of
the Office of the respondent no. 6. But even then no action
was taken by the concerned authority.

A copy of the aforesaid letter dated 15.12.2000 is

~annexed herewith and marked as ANNEXURE - 7 .
4.8, That thereafter a number of communications were made

from the Office of the parent department of vyour applicant,

i.e., N.E.P.A. to the respondent no. 6 as well as the

AMedd R\rs (e
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respondent no. 2 but to no avall. Your applicant craves leave
to produce the sald letters at the time of pressing this

application.

4,9 That the amount of credits and recoveries deducted

from the salary of your humble applicant while he was on

deputation was not transferred to the RPAO(IB), Shillong from

" the Office of the respondent no. 6 till 2002 which is clearly

evident from the Annual Statement of General Provident
Accounts issued by the RPAO, Shillong which specially
mentioned that the credits/recoveries of your humble applicant

were not vet recelved from PAO, CBI, New Delhi.

A copy of the aforesaid Annual Statement of General .

Provident Accounts 1s annexed herewith and marked as

ANNEXURE-8.

4,10 That on 19.3.04, the respondent no. 6 vide his
letter addressed to the respondent no. 8 stating that as on
perusal of all relevant records of your applicant it was
found that no C.B.I. Account Number was alloted to him while
he was on deputation to C.B.I. and thereby requested him to
take necessary action as is fit and proper with intimation to
your applicant’'s concerned office as well as him. Thereafter
your humble applicant had communicated to the Office of the
respondent No. 7 with regard to his' missing G.P.F. credit
which is his hard earned money but got no response. He also
ran from pillar to post to trace out his missing amount of
G.P.F. credits but still when he could not get any answer, he
filed a representation-cum-appeal on 15.12.2004 before the
respondent no. 7 for taking necessary steps for transferring

his G.P.F. credits/advance. But even then the respondent No.7
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did not initiate any action in this regard. Your humble
applicant had also sent a reminder to the respondent no. 7 for
disposing off his representation~§um«appea1 and .meet his
grievances without any delay but to no avail.

A copy of the $aid representation-cum-appeal 1is

annexed herewith and marked as ANNEXURE - 9,

4.11 That the applicant had also on numerous occasions
made various applications as well as communications to the
respondent authorities for recovery of his missing G.P.F.
amount; But having falled to evoke any response from the
concerned respondent authorities, your applicant in order to
recover his missing G.P.F. credits/advance which is his hard
earned money, sent a Pleader’s Notice to the respondent No. 7
for immediate transfer of your humble applicant’s G.P.F.
Credits/advanoe to his account No. SHI/NEC/38 maintained by
the Senior Accounts Officer, R.P.A.0.(IB), Shillong-3 within
a period of 30(thirty) days from thé date of receipt of the
sald Notice by the respondent No. 7.

A copy of the aforesaid Pleader's Notice dated

25;.1Ik2005 is annexed herewith and marked as ANNEXURE - 10.

4,12 That the applicant begs to state that he is in dire.
need of money to meet the medical expenses of his wife and
therefore had appliéd for withdrawal of his G.P.F. fund. but
Lhe respondent authorities are turning a deaf ear to his
reguests and neglecting td take proper action in respect of
transferring the amount of’money legally due to your‘applicant
and which was deducted towards his G.P.F. credit while he was

on deuutation to the Office of the respondent No. 6.

Relud Rl A
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

5.1 For that the said amount of money, which was
déduoted from his salary while he was on deputation with the
Office of the respondent no. 6, is his lawful property which
he has earned aftér much physical toil and he has.a right to
enjoy the same. The said action of the respondent authorities
in not transferring the said sum'of money 1s grossly violative
of his right to enjoy his own property guaranteed under

Article 300A of the Constitution of India.

5.2 For that the action of the respondenfs in not
rtransferfing the G.P.F. credits/advance of your humble
applicant |, that too, without according any tenable rhyme or
‘reason is nothing but absolutely arbitrary thereby infringing
the fundamental rights of vour applicant guaranteed under
Article 14, 19 and 21 of the Constitution of India.

5.3 For that the humble applicant is in great n;ed of
money to defray towards the medical expenses bf his wife and
as  such had applied for the withdrawél.of his said G.P.F.
amount. But the respondents are not lnitiating any action in
transferring the said amount of money.which is the applicant’s
hard earned money and against which he has every right to
enjoy and use as andehen required, especially at times of
such urgency. Hence, the action of the respondents is totally

violative of the legal rights of your applicant.

6. DETAILS OF REMEDIES EXHAUSTED: -~
6.1 Your humble applicant had filed an appeal before the

respondent no. 7 which was received on 15.12.2004 for transfer

Bodu Radns_ o
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of the credits/reooveries of the sum of money from the salary
of the applicant towards his G.P.F. contribution to the Senior

Accounts Officer, R.P.A.0.(IB), Shillong.

6.7 Your applicant had also sent a reminder on 9.2.05
for disposal of his appeal which also was pending before the

respondent No. 72 but to no avail.

6.3 Your applicant also wrote to the Controller of
-accounts, Principal Accounts Office, Ministry of Home Affairs,

New Delhl on 5.4.05 but got no response.

6.4 Thereafter 90ur applicant sent a pleader s Notice to
the respondent No. 2 on 28.11.2005. But to the utter dismay of
the applicant, no actidn has yet been taken fpr redressal of

his grievances. Hence, your humble applicant is approaching

this Hon'ble tribunal vide the present application.

1. MATTERS NOT PREVIQUSLY FILED OR PENDING IN ANY OTHER COURT:~-

The applicants declares that he has not filed any
application, writ petition or suit against the said inaction
of the respondent authorities before any other Court/Tribunal

or any other Forum of Law.

8. _RELIEF SOQUGHT FOR :-

Your applicant prays that this Hon ble Tribunal may
be pleased to admit thié application, call for the records of
the case and on perusal of the records and hearing the parties
be pleased to grant the following reliefs to vyour humble

appiicant:

BA) R sl



~10-

8.1 To direct the respondent No. 2 to immediately
transfer the c¢redits/advance of . your applicant’s G.P.F.
amount which was deducted from his galary while he was on
deputation at the Office of the‘respohdent no. 3 to his G.P;F.
Account No. SHI/NEC/387 maintained by the respondent nb. 4,

i.e., the Sr. Accounts Officer, R.P.A.0.(IB), Shillong-3.
8.2 Cost of the application.

8.3 Any other relief/reliefs as this. Hon ble Tribunal

may deem fit and proper.

9. . INTERIM ORDER PRAYED FOR :-

Considering the aforesaid facts and circumstances of
the case, this Tribunal may be pleased to direct the
respondent No. 6, 7, 8 & 9 to immediately transfer the
credits/advance  of your applicant’s G.P.F. amount which was
deducted from his salary while he was on deputation at the
Office of the respondent no. 6 to his G.P.F. Account No.
SHI/NEC/387 maintained by the respondent no. 4, i.e., the Sr.

Accounts Officer, R.P.A.0.(IB), Shillong-3.

10, PARTICULARS OF THE I.P.O :-

(i) I.P.0. No. : 26— 224028

(ii) Date H 9, S‘, %06
(1ii) Payable at -
Az
Oy vstbod -

11.. LIST OF ENCLOSURES :-

As stated in the index.

ﬁﬁ&lUb* (&K\Vg;_\ QJLl
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VERIFICATION

I, SHRI ABDUL RAHIM ALI, Son of Late Ahmad Ali,
aged about 39 yeérs, permanent resident of Vill & P.O.
Moniari Tiniali, P.S. - Palashbari, District - Kamrup, Asom
at present residing at North eastern police Academy,‘ Umraw,
Borapani, District - Ri Bhoi, Meghalaya, do hereby solemnly
affirm and verify that the stateménts madelin paragraphs 1, 2,
3, 4.12, 5, 6 and 7 are true to my knowledge and those made in
paragraphs 4.1, 4.2, 4.3, 4.4, 4.5, 4;6, b.7, 4.8, 4.9, 4.10 &
4.11 being matters of'récord of the case are true to my

knéyledge and information derived therefrom which I believe to

bhe true and the rest are my humble submission before the

Hon "ble Tribunal.

And in proof I sign this verification on this the

15th day of Ma&, 2006.

SIGNATURE

VvQﬁ-llbibbf Aol L0t



 ANNEXURE-L
e A ey
, Gbvernment of Indla
. ' North- Eastern Police Academy
RS | R Umsaw Barapani 793 103
o L~ - ' - : ,
~'NO.A.12014/3/87-Bstt. Dtd,Barapani_, BT
. oxpge L
. %-? ¥F¥¥

; : The following 1nd1viduals are hereby appointed on
purely temporary basis to the post of constable in the scale
of pay of &.800415-1010-EB~20-1150/—P5M. plus other allowanoeu
as admissible from time to time as per Central rules in the
North Eastern Police. Acadeny, Barapani, w1th effect from the
date shown agalnst Qach .-u,g,.

1. Shri Sagal Kantl Roy with effeot from 1/6/87 (FN) -

2, " A, Tamil Krlshnan‘7. =do=" - 4/6/87 (FW) - -
3. " .Khem Chang =do- . "1/6/87 (FN) |
g Y Fawin Kiimas singh  l=do= - 1/6/87 (FN) o

- 5.1«f":Surjya Kanta _Borg' ; - =do- 1/6/87 (FN)
- 6. " Sontosh Kumer Rai. . ~do-  1/6/87 (FN)
! 71...“; Basudev Rana . '. f;;w7d9;<'fj, 2/6/87 (FN)

87 " M4 Abdul Rahinm AL ede-. 2/6/81. (FN) .

9. " Loukas ‘Tholing MhJal . =do~  3/6/87 (FN)
10, M- Jiten Singha AR f-do;_- - 3/6/87 (FN)
115 " Honalson Matong . =do=  3/6/87 (FN)
12, Mangllan Thang - Y do- -3/6/87 (FN)
13. " Jam Khanmuaw c ~d0=" 3/6/87 (FN)
14, " molansius‘x.-SQbong . =dom 4/6/87 (F1).

Thelrn app01ntment are purely on temporary basis Lni
may be termlnated by giving one months' notice from elther St

e - S ‘%‘fBRmu-
o B S Dlreotor
'COpy %0 = : ©

. 1. Reglonal Pay & Accounts OfilCG(IB) Shlllong.
- -2+ The Accounts Section (Local), ,
. 3 The Chief Drill Instructor s NEPA.,
4. The Q/Master, NEPA. ) S
5. Ind1v1dual concern :
=+ 6. Personal File, - -
-v;7 Offlce Order Flle.

' - : B K ..-o-—-*:* ol ——""'b”‘b‘( [{‘ . :
e mmmmmﬂmV “~7w4vwb&¥&;'
o SR %mwm@w
R _ %& o Admlnistratlve Offlccr

Advoca” : ‘ ‘oo. ‘
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S P \./Stp.; ngs_.r_.-ﬂﬁaljay" t%@-ﬁ

, o ,tiorg asTexy P ice cademy Saw, bn:./li.ong
2t Servige po 0f Shri /sy %Mm
- 3. . Rersonay Fyie of Shri/Smty

4. Vs

Government of India

L Ministry of Home Affajrg
) North. Wastern Police Acader

4’5 ’,' o nsaw, 793 12 rapani Meghalavg

o NEPA/EG/?/BZ/ Dtd,Umséw',the__ o Octtgy,

‘. L : -

| DECJ.Af_t__A_. L IO G.t_i_A_JQE OF s PPOTNT I D UNDEE RUL

iy Umﬂ‘mz WL SERVITES (o

- = E -@'-D. 4: F
— &4 ._.._Q@IJEEV__I_QE . _'{_ngz,_g '-.“"] 9% ..

, ..;MM!M&;&.%ML ’
Narth Eastern Police Academy,

- , .
Umsaw,/Sh‘}).ong. he is suitabie
q be ap‘pnln'bed in Quasi-Eemanemt Ca.pac:.ty undex the Govt, of
In;lia in whe post of ~— With effect from S
90~E ) o~ hereby app“int -the Saiq Shri/Sl?d. : -
. J.n a Ql.aag.-Pe Twanent Capact ty the saig post with effect from
the Sald da'be. '
v, - A
Al , .% o :
g e , R Sd/ G C Raiger )
'Sft?'tl?n o, f :Lrector |
Dé.te S ‘f.'
Meme No* MEEA/EG/W 824 44! / ’"£ 9
Copy tg 3 _.

Te -

Ccoun ts Sectign, Narth Easj;ern Pg.uoe Academy,ﬁmsaw,

- rapani, _ .

BT CFFICE mﬂ;m.lmw; - : , Lo
J | -’ " E ;\l. hnll"' ' . .,. I' . . '
- L . LI . ) . .

) e _ Teos (RP Handa )?_ L !
-(.OIJ‘T.H_A) - E B co : ‘}est_t Director '
.» 1' . —;‘J “ ‘, .-L b . v F,* - :ﬁ{!.«.’ o Ny - v

S L, T ey 5 -
i . T, : N . ;***
s :_:,.'._-;'1"”;, 3 '
J - . . S Y .-
-y . v
' . “'“Bm : l’l N >
: Certfied to he U
. i nda A RN ) - ¥ .
T T ;
. ” S AM R .
*® . n ) el i
) A I 4 -
s ¢ .
\ h i -
t tl; ’ A ) i - -
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Government of India I R
Ministry of llome Affairs
North Fastern Police Academy
Unsaw, 793 123,Barapani, lleghalaya . ;

1To. A 23011 /1 5/8'7- ott/g)?)._--' ‘3% Dtd. Unsav, the, ? Apr' 96
B T *“6 R

"--—--—-—-

e GovL of Indlq, Contral Bureau of
Tnv0stlgotlon Ne\ Delhl' {perlntendent of Police(HQ),letter
Ho«Ae 3507 3/8/86—1\D—III d¥a.26/03/1996,Const. Abdul Raliim-Ali

of lorth Eastern Police. Ac demy,Umaﬂw, ig_ggreby relleved

with effect from 15/0&/1996(AN) on deputation to Central v
Burcau of Invoutlgatlox‘ 1‘Corruptlon Branch, aneuh Nandlr' |
Roé&”ﬁéﬁ “Cuwahati Guvahatl-zo for an initial period of 3 years |

W1th refcrenv

Chﬁndraunkharan. S
Direc Lol‘(Curren?= 44 ar‘ge } M

Memo Ho. 1&.?8011/1 )/87—-Est' X ?)g Dbd Unisawv, the 3 ‘-’l Apr! 96 :

Copy to - : o - — J
1 Const.: Abdul Rahlm Ari ﬂ?PA”Umso”- : : {

2. The Superlntapdent of Pollce(PQ) CBI, Block No.3, .
+ 4th Floor,CGO Complex, Lodhi Road,New Delhi—OB. |

3.  The Superintendent of Police,CBI,Anti Corruption !
: Branch,Ganesh Mandi Road,New Guwahati Guwahati-20,

- Date’ or resuming duty by the Const. Abdul Rahim
- Ali, may please be lntlmated to this office for
records.,

4, The RP%O(IB) Shillong—O}.

5  The A/Cs section(Local), NEPA,Umsaw, for_infon. .
- T - P.C. "@’fw‘«;f(j:lnd?ml may ﬁiea.;e ’bﬁmo l

6. Office,Order'File.'

Msdggsst |
( Satpal Kapoor )
Deputy Director (A) .

,q'




| ANNEXURE-L
- =5 o -
;

e
g

e

N

4
Sl s ma
"
A\

———— e X S




‘o j ‘ H -
B b, e R Acctts.
LI ey bR
: b
l : %
Governmenf gﬂqlndla
1%

Central BUTr;ealﬁggwI 4esflgcmon

Office of ‘fhe. Su

The Joint Director,

" North Eastern Police Academy

Govt. of India,

Ministry of -Home Affalrs

Umsaw Umiam,

éﬂeghg/azgf- 793123,

subject cited above.

Durmg the pzrlod!
“not. begn. alloted to Sh.ARAli,

i ,ed to hls Accoun? !‘

Qlegsg refer your lette

to Sr. A'ccoun'r Officer, RP.A; O.‘ ‘
Hence the question of frcnsfer‘ o

Sh.AR, Ah Cons‘r does not’ anse.

e

|
!
|
t

1
f

ind .‘;of advance have‘ :
w Delhi debntablef

387 in respec)f.__ of

Supe.rm/e.ndent of Polnce
CBI: ACB Guwaha‘r :
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9 AR Govt Of India
. N kinistry Of Home iffairs
A "North Eastern Police /cademy
Umsaw, 793 123 : Umiam

~ (beghalays) -
Ho.6414014/5/00) 23] 2 (=S btd., Unmsav, the/ 25’9pt.2000.

Teo,

The Deputy Controller of Accounts
Regional Poy & Accounts Office (IB)

Shillong,
‘Sub s - vTT‘ansfef‘ Of G.P.FO A/C 1]00SHI/NEO/387.
Ref - This office LoN0.Ge14014/5/00/99193 dtd 10/5/2K.

Sir,

Enclosed pleaze find herewith a copy of LeNo ,DPSHL
2000/04362/14/4/99-2000 dtd ,11/7/2K which is self explanatory.
In thts connegtion you are requested to intimate whether the
GoP.F. subscription made by Skri 4 R 411 for the period Hay.99
to April.99 i.e, while he was on deputation wWith C.Belo, 4e84B.,
Guwahqti has been credited in his account or otherwise, "

Settlement of above account hos becohe essentinl as
the individual ts plonning to defray expences in cornection with
the medicel treatment of his mother,

An early action is requested,

Knclo : As stated above , |
Yours feithfully,

e ( # K Hazumdar )
- Dy. Digector (4d jt)

Copy to i=
\//Shri 4 1 411, Constable,
HeEB oPoh oy Umsaw,
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B ‘< Government of India ANNEXU? 7‘
’ Central Bureau of Investigation
—82,8‘ Office of the Supdt. of Police
0 ACB:Guwahati-5. —7 |
No,DPSHL2000/NZ_______/14,-’A/99-2000 Dated._ /X / / 2‘/ R2

Erdvsdei ey bt

The Accounts Officer.
PAO/CBI/AGCR Bunqu
New Delhi.

Sub:  Missing Credit of GPF subscription in respect of Sh.A.R.All, Const., G.P.F. Account No.SHINEC/38Y

o1l
Please find enclosed herewith representation dtd.11.08.2K submitted by Sh.ARAL, Const.. CBI on ti:
above noted subject
The details of month-wise missing ceedit of subscription/deduction from our end are furnished below: ' \Q
Month Bill No. & Gross amouni | Net Amount | Subscription | Advance | Name of the Office ta
Date of the Bill of the bill. Recovery | whom debit adjusted |
May/96 | 113/96-97 44 088 38.853 |- 300 1,000 | Regional Pay &
dtd.31.05.96 Accounts Office(IB).
June/96 | 167/96-97 47,692 40,997 300 1.000 | Shillong-3,
dtd.28.06.96 ) Meghalaya.
July/96 | 222/96-97 43,988 37.878 300 1.000
d1d.31.07.96
| Aug/96 | 262/96-97 40.365 35.130 300 1,000
dtd.30.08.96
Septi96 | 326/96-97 T 41425 35,570 300 1,000
dtd.28.09.96 '
Octi96 | 374/96-97 | 37.802 32,102 300 1,000
dls.31.10,96 '
Nov/96 | 419196-97 38.532 32472 30C 1.000
did.29.11.86 y o o R
Dec/96 | 467/96-97 35.512 26617 300 1,000
dtd.30.12.96 .
Jan/97 | 531/96-97 38.595 200585 | 300
dtd.31.01.97 '
Fehi97 | 563/96-97 38,571 33,483 300 | - a
dtd.28.02.97 T
March/@ | 07/97-98 429521 38,162 300
7 did.01.04.97 I S
Aprill97 | 55/97-98 36380 . 28 515.1 300
-dtd.30.04.97 T P
May/97 | 117/97-98 k3O 29515 300
did.30.05.97
June/97 | 165/97-98 36.752 32,287 300
dtd.27.06.97 -
July/97 | 209/97-98 34376 29.971 300
dtd.31.07.97 ' )
Aug/97 | 263/97-98 0 33388) 0 28549 300
dtd.27.08.97 - A
Sept/97 | 210/97-98 - 33,583 28,634 306G
dtd.30.09.97 ] :
B
Certitied to be true Copy
- Advocate
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: om/w 367/97-98 33,583 28.699 300 | -
| dtd.29.10.97 ~
Nov/97 | 414/97-98 38,042 32,608 300 |
" | dtd.28.11.97 | '
Dec/97 | 460/97-98 39.174 32,340 300
did.31.12.98 - .
Jan/98 | 484/87-98 39,270 34,336 300 | - ©
dtd.29.01.98 _ "
Feb/98 | 533/97-98 139348 | - 34414 00 |- _/ ©
dtd.27.02.98 .
March/a | 09/98-99 47 305 41,975 300
8 dtd.01.04.98
April98 | 50/98-99 43297 36725 300 500
14.20.04.98 .
May/98 | 100/98-39 43,372 | 38,650 300 500
dtd.28.05.98 :
June/98 | 159/98-99 43400 | - 39738 ] 300 500
itd.29.06.98 '
July/98 | 224/98-99 38,395 33.450 300 500
dtd 30.07.98
Augl98 | 278/98-99 38.531 33,645 300 500
dtd 31.08.98
Sept/98 | 332/98-99 407431 35838 300 | 500
' dtd.24:09.98 |1
Oct/98 | 379/98-99 40,880 34 533 300 500
dtd.30.10.98 |
Nov/98 | 415/98-99 43.242 36,996 300 500
dtd.27.11.98 ' |
Dec/98 | 471/98-99 43,242 36,582 300 500
| dtd.29.12.98 . : ‘ :
Jan/99 | 489/98-99 43.311 31,641 - 300 500
dtd.28.01.99 1 E
Feb/i99 | 526i98-99 43,395 ano 500
dtd.24.02.99 '
Marchi9 | 07/99-2000 43,470 36,250 |. 300 500
9 dtd.01.04.99 - 4 o
Aprili99 | 47/99-2000 38.022 27,143 1300 500
ltd.29.04.99 e
May/39 | 92/99-2000 34,366 26,134 300 500,
- dtd.31.05.99 2.0

it is therefore, requesled that Bank Draft/‘Chegue No. and the date with amouni and forwarding letter No

and date vide which the amount was remitted ic the Regional Pay & Accounts Off fice(1B),Shillong-793003, may
please be furnished direct o the Regional Pay & Accounts Office(1B). Shillong-3, Meqhd!aya under intimation t»

this oMMce at an early date.

—_— Yours faithfully.
_ Superintendent of Police.
& L& CBI:ACB: gwa_hatn
EndstNO.DPSHL2000/ __ N4/A59.200C y 2.
Copv 1o ShARAI Const., Norn Eagten Foilce Aca

%\\ NS

)uner\ntmj ent ol Police,
C%I;\(‘luwu 4,
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. ANNUAL STATEMENT OF GE NLRAI PROVIDEN'I F UI\')ACCG*UN'IS
: FORTHthAJ\ - Zeiu? 02

) .over aes lof' t the
]
year ;

15 10;800

f_-H;xs credlts /recovenes from PAO . CBIl

L New; Delhl noh yet recexved This -
tice neither. knows hIS account in that otﬁce nor any response fmm that
ﬁce ; A . . B :

| :‘1{ ; A |
N uﬂil‘g;“? !%Counts_()ffif-e’r.
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‘was Rs. 300/~ (Three Hundred)
99 @ Rs. 500/- pAm The details'o

_yet received. A copyof
marked as ANNEXURE =

£ e e S el e

B,
AGCR Buﬂdmg, 4
New Uelni - 110 00 S
Suz: R eg.',re@esita[tion” } ;fq ansfer - of - Credxts /
: Rc«wvenes;toSr. c 4 RPAO (IB), Shnllong
foa <
S,

be; Lie you &s fonom

That t am an employee
Umsaw, Meghalaya and | was! 0 C
pericd from 16.4.96 1021.4.99. |

Nortq“' Eastern Police. Academy,
n at-_i oBl, ACB Guwahatn for the

That during this perl_og; fid
‘ nd

May, 96 to December, 96 @

That on an enqunry
Police Academy) with regar 1€
Police, CBIl, ACB, Guwahat: (
above mentioned subscnptnon
Alc No. SHI/NEC/387 thr ough
same is enclosed herew;th

" That | was, 5
recovens& deducted from
from your. office till 20
Statement of General:-P
specially mentioning ﬂ'-a

RPAO Shlllong
ough. the Annual
16 'RPAO, Shillong,
CBI, New Delhi not

osed herewith and

ANNEXURE -G
0
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That | wrote to your cffice several’ tlmes in this regard but so far |
have not received any response’ from- your end as_to the fate of my above -
mentioned bzfance amount oq GPF ey, l]arq garnad money. .

I 3'(.‘11. -
Unggr the cnrcumstanue ,mentlc.ned above | would like to request

-you ardenily {o logk into the matter Jrgently SO that I shall not be deprived of my

hard earned maoney. ' L 1-:

And sincq the matter | v:perldmg forq,.a long time and | am urgently

in need of moriey a prompt responsge:from-yayr end is highly solicited 80 as to
gaiisfy my icng pending grievanoes Lgthns regzvyrd

Loy ;a“ ‘_‘_“f‘; o ‘ ,Yqurs';fgith‘fully,
- T 1 1Y
- (AR.AL
' i Constable
' NEPA, Umsaw.
¢ ‘i
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L.’Z). r/‘/J//. r/'//[(,-d/V/’,CZ o : ’ ‘

Beltola Bazar Tiniali

i A//..S'c.,A/l.A.,/’/‘oveen,]J.L.}'.'Sc,_ ' o M’obiicN().‘-9-"/35()-6"/4f/()’ 13
} o &G.B.CJ, LLB. -5 Phone No:-03678-240015 (R) L
£+ 4™ ADVOCATE . o : '

GAUHATI HIGH COURT

Af e Registered WitR D
To . '
The Chief Accounts Officer (Funds)
Pay & Accounts Office, C.13.1.
1* floor, A-Wing, AGCR Building
New Delhi -2
Dear Sir

————rme—

L3

; Under instructions from my client, Sti A.R. Ali, constable, North Eastern
/ . Police Academy, P.0. Umsaw, P.S. Umiam, Dist. R1 Bhoi, Meghalaya, I am giving you
) this notice as under —
/4 1.  That my client Sri AR, A11 was on deputatlon in the office of the _
Superintendent of Police, C.B.I., Anti Corruptlon Branch, Guwahati, fora pvuod of_ three .
years from 16/4/96 to 21/4/99. '

* 2. .That during the above mentioned: period of his deputation he made regular

monthly contributions towards his Genzral Provident Fund and Refund of advance for the
same.

T "IN S a0k % e gt M 3,

ST .
I LAPICLRITE T, . >R TR T ST AT 8 i oo b

3. That the ‘ccords available from the office of the Superintendent of Pohce
CB.L Guwahati, reveals that monthly subscription / Refund of advance have been
remitted to his Account No. SHI/NEC/387 through your office debitable to Sr. Accounts
Ofﬁcer R.P.A.O. (IB), Shillong-3. A copy of the letter issued by the SP(CB.L),
Guwabhati, in this regard is being encloscd herewith and marked as Annexure-L.

4. That since 2000 my client has communicated the matter to + vour office and

other concerned deptts several times b / submlttmg letters, Represvntaho“' Appcal etc.
but of no avail.

ﬁ% 5: That therefore my client has been deprived of an amount of z{s 1,00,000
& (one lakb) approximately, which is his hard earned money.

' ; 6. That you are hereby requcsted to do the néedful for transfer of the said
g G.P.F. amount to my client’s account wilhin a period of 30 days from the date of receipt
o of this notice, failing which the matter may be placed before the court of jaw for the ends
t of justice.

“Yours chexcly

|« Enclo:-  Annuxure-I. ! . ' Y :
5 - ' ‘\\\
‘ _ - (Shri Digh hta K. ‘Mishra)

Advocate, Gauhati High Court

gy g e s o bt o+ e TAMe Wil S et S Sl Mo imime e
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